
IN THE,  CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

OA No.251/90. 	 DL of Order:4-8-93, 

B. Narender 

.Applicant 

Us, 

1. Theatrector, DESIDOC, 
Rep, by the Scientist-in-Charge, 
DESIDOC, PP Unit, 
Defence Metaiiur9jcaj. Research 
Laboratory (DMRL), 
Kanchanbagh, Hyderabad. 

.Rc span dent 

Counsel for the Applicant 	: 	Shri D.P.Kali 

Counsel for the Respondents : 	Shri N.R.Devraj,Sr,CGSC 

ConAn: 

THE HONSLESHRI k.6.CORTHI 	: 	MEMBER (A) 

THE HON'BLE SI-fRI T.CHANORRSEKHAR REDO? : 1E11BER () 

(Order of the Oivn. Bench passed by Hon'ble 
Shri A.B.Corthi, Member (A) ). 

The applicant was appointed as a Casual Helper/ 

Labourer in the Respondenes office under the Scientist 

incharge, DESIDOC, P.P.Unit, Govt. of India, on 21-11-86. 

The applicant claims that although he had been working 

continously thereafter till the filing of this applica- 

. . . .2. 



tion,ftfe Respondents did not consider his case for 

reguiar4 jjjJptiofl. After filing the O.A. the appli-

cantcpsQserViCes were dis-engaged. The Tribunal 

however vide order dt.1-2-91 directed the Respondents 

to continue the applicant so long as any juniorsto him. 

are employed. Not_with-atandiflg the sarne,the applicant 

as not re-engaged by the Respondents. 

2. 	In the dounter affidavit the Respondents 

denied the fact that the applicant continuously, worked 

ever since 21-11-86 as alleged in the application. 

According to the Respondents the applicant was engaged 

as Casual Labour for the following periods 

21-11-86 to 30-1-87 	-- 48 days 

2-2-87 to 17-2-82 	-- 12 days 

25-2-87 to .131-3r87 	-- 23 days 

19-1-89 to 17-4-89, 	-- 60 days 

1-5-89 to 28-7-89 	-- 63 days. 

3, 	The Respondents clarified that there was a 

requirement of only one casual labour ax for cleaning 

the machines and for bringing stores and other items 

required for the printing work by the unit. No perma-

nent vacancy was existing with the DESIOUC, P.P.Unit 

while the applicant was working there in. One post of 

labourer was filled on 15-7-87 and again some more 

were recruited 0 
casual labourers/in  March, 1990, The said recruitment 

Mr 
was through local employment ex%hange as per extant 



ructioiis. The applicant's name having not been 

sponsored by the Employment Exchangehe cannot be con-

sidered for engagement as a Casual Labour. Sin@e the 

applicant had not worked continuously for six months 

there was no question of granting any temporary sta-

tus to him. 

4 	We have heard Meaed Shri D.P.Kali, learned 

counsel for the applicant and Shri N.R.Devaraj, Learned 

standing counsel for the Respondents. Shri Kali, 

counsel for the appiicant7ratan our attention to the 

judgment of the Supreme Court in the case of Surender 

Singh Vs. Engineer I/C, cpwo,(RIR 1986 SC 584), rele-

vant portion of the judgment reads as follows 

"We also record our regret 

that many employees ckp9 
----..- 	 -- 

irrservxce on tamporaryj 

their 

rvi regularised. 

We hope that the Government 

will take appropriate action 

to regularise the services 

of all those who have been 

continuous employment for 

more than six months." 

5. 	In the instant caseas the Respondentl did not 

accept.t the applicant's contention that he worked 

continuously from 21-11-86there is no scope to apply-I- 

j. 	the observations made by the Supreme Court in the 

above case. 
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6. 	
We find from the averments made 4y- the 

oounter affidavit that' the respondent had engaged 

m some casual labour after, having,jdi—
s-e)ngaged the 

applicant, and for such engagement of casual cylabOuiV 

resort was taken to ak-toil' seekiic candidated names 

from the Employment Exchange. 	
t is now well settled 

that a Government department is well within its rights 

to fllUP any vacancy or even to engage casual labour 

1- 
though the employment exchanga j 1  In the instant casE 

however we find that the applicant had served the ERos-

pondent organisation for some time. In view of this 

it is open to the Respondeflt$ organi5at10nj.Jt accor-

dancewith the extant rulestO consider the case of the C. 

applicant for engagement against any future vacancy 

along_side the candidates whose names are sponsored 

by the Employment Exchange. 

7. 	
We dispose of this G.M. with the above obser- 

vations. No order as to costs. 

- 	 - 	 - 
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To 

 The Director, DESIDO,' 
rep.by  the Scientistinecharge, 
DESIOOC 	PP Unit, Defence Metallurgical 1search 

Laboratory (DMa) Kanchanbagh, Hyderabd 

 One copy to Mr.D.P.kcaJ.j, Advocate, 22.1164/15/B,Tilaknagar,Hyo. 
 One copy to Mr.N.n.oevraj, Sr.CGSc.cAT.}jyd. 

4, One COpY&toLjbrary, CAT.Hyd. 
5. One spare Copy. 
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